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corresponding Central Civil Services and
posts and shall enjoy all the benefits being
made applicable to the latter category of
employees of Central Government. During
the year 1970 it was decided to grant Centr-
al scales of pay and allowances including
Dearness Pay and other allowances, to the
employees of the Government of Pondicherry
with effect from 6th March, 1970, vide letter
No. F.9/1/70/UTR dated Bth September,
1970 of the Central Ministry of Home
Affairs. Presently Pondicherry is under the
rule making authority of the President of
India.

The Government of India has already im-
plemented the order about the payment of
bonus to the Central Government employe-
es. Unfortunately, this benefit, which should
have been automatically extended to the
employees of the Government of Pondi-
cherry, has not yet been extendel to them.
The Pondicherry Government employees’
legitimate expectations of getting Bonus
should be fulfilled by the Centre. The
Government of India’s bonus order should
be extended to the Union Territory of Pondi-
cherry which is under the President’s rule
now and the Government employees be en-
abled to get bonus.

(iii) Need to constitute a National
Council for Development of
Scientific Outlook in the Country

=it @to ¥ Fag () : awmafa wg-
za, sra 3w o s @ afas srvea
¢, g1 sifeman & faq go<aidl &1l &
&1t wAElT ¥ ANE SgE FITT TG
2135 UAFN AN F AR g m
gmfas waigfa 1 fawfaa od ansq s
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fora ST &1 Agl fwar | dfnEEET @i
ams & qrad gafaal, safaasi oF
QU AEAATH FT AFaTET g1 IMF A
Faw FAUF) aAtaiEa wuviia amfEt &1 8
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gfqeea wara gy fear g

(iv) Non-implementing of the assurance
given by management of the Cement
Factory in Bilaspur (H.P.) regard-
ing employment of local
people therein

PROF. NARAIN CHAND PARASHAR
(Hamirpur) : The sanction of a cement
factory by the ACC at Barmana in Bilaspur
District of Himachal Pradesh had raised
hizh hopes among the local people regard-
ing employment in the factory and also by
the generation of other remunerative acti-
vities for gainful employment in the nature
of transportation work etc. The people oust-
ed from the site were expected to be reha-
bilitated properly before the factory went
into production. However, the local people
are bitterly disappointed as the manage-
ment has failed to honour and implement
the agreement and the assurances given to
them by the management the
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Deputy Commissioner, Bilaspur. The local
people are also being by-passed in the
matter of employment as also in the exten-
sion of rehabilitation benefits to the oustees,
who are bent upon launching an agitation to
get their genuine demands fulfilled.

I, therefore, request the Minister for
Industry to intervene immediately to ensure
proper relief to the oustees for rehabilita-
tion and also to ensure the local people a
due share in recruitment and other related
matters like transportation work and the
opening of sale agencies for cement produc-
ed in the factory within the district.

(v) Need for measures to improve econo-
mic condition of weavers

it gk agrae (Maye) - qa F gt
# gara% gfg 1 9@ F FCT FIFET
G F aue N9 §%2 I graar g
g Ay g ofdfeafa &1 q FErT
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feafas ¥ quica gare § a%ar 1

(vi) Need to fill-up vacant posts of judges
in the Calcutta High Court promptly

SHRIMATI GEETA MUKHERJEE
(Panskura) : One third of the posts of the
Calcutta High Court judges are vacant for
quite some time. It is causing serious diffi-
culties in disposing of the large number of
cases pending before the Calcutta High
Court.

The Minister for Law of the West Bengal
Government has sent repeated requests to
the Central Minister of Law, Justice and
Company Affairs for filling up the said posts,

Despite that no action has so far been
taken by the Ministry concerned for appoint=
ing the judges.

I request the Minister of Law, Justice and
Company Affairs to take prompt steps so
that these posts may be filled up without
delay.

(vii) Need for rehabilitating and financially
assisting displaced families of
villages in Kolhapur Taluk in
Mehboobnagar (A.P.)

SHRI ANANTHA PAMULU MALLU
(Nagarkurncol) : I draw your attention to
the sad plight of thousands of families in 20
villages of Kollapur Taluk in Mehboobnagar
District of Andhra Pradesh who were upro-
oted and displaced following the decision of
the authorities to start work on Sri Sailem
Project. The Project will go a long way in
changing the economic condition of the State
and has been started keepingin view the
larger interest of the State. While empha-
sising the importance of the project, one
cannot afford to ignore the difficulties of the
people who had to vacate their houses and
hundreds of acres of cultivable land to faci-
litate the completion of the project. This
was also the stipulation of the Government
that the persons affected asa result of the
initiation of the project will be suitably com=
pensated and all efforts would be made to
find alternative sites for their accommoda-
tion and alternative sources for their liveli-
hood. In fact, steps were expeditiously taken
to release sufficient funds for acquiringland



